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vkns'k@ ORDER 

 
PER: VIJAY PAL RAO, J.M. 

 
This appeal by the Revenue is directed against order dated 

04.12.2013 of CIT (A) for the assessment year 2008-09.The Revenue 

has raised the following grounds:- 

“In view of the facts and circumstances of the case the Ld. 

CIT(A), Ajmer has erred in: 

1. Deleting the addition of Rs. 60,00,000/- made by the AO, on 

a/c of disallowance of the payment of Municipal Charges, which 

were claimed by the assessee as paid to M/s Jaipur Sales Pvt. 


